| CENTRAL ADNHN'L:TRATIVE TRIBUNAL : OB’“
© PRINCIPAL BENCH '
NEW DELHI
OA NO. 2991/2004

This the 16 day of December, 2004

HON'BLE MR. JUSTICE M.AEL déﬁ "I—TL\IRMAN @
 Sh. BP.Mahaur -+ Ly
S/ Late Ved Ram Mahaur S

Rfo C-7/202, Sector-8, Rolnm
Delhi- 110083

o (By Aévob_a’ts“: Sh. D.R.Gupta)
* o e ‘ Versus
" Union of India through
1 Lt. Governor, Dethi
‘Through: Chief Secretary,
Gowt. of NCT of Delhi
Drelhi Secretariat, 1P Estate,
New Delhi-110002.
2. The Principal Secretary, '
Land & Building Depaﬁment
Govt. of NCT of Delht -
B-Block, Vikas Bhawan,
New Delhi-110002.
¢ _ | ORDER (CRAL)
' By Hon’ble Mr. Justice M.AKban, Vice Chairman (J)

a.pphcant has filed this apphcahon for quashing mactmn ot demsmn of the
1esp‘onde'1ts for payment of lpave encashment amount and refixation for his
| pensmn in acordance with the mles Cnunsel for apphcant submitted that pthe
relief No.8 (ii} has ﬁct been propel ly worded as a direction shouxld have been
prayed for dn’ectmg the respondents to pay the leave encashment amount.
Anyhaw counsel 101 applcmnt hab submﬁted that thns OA may be treated as-
* representation to the respondants for g_,rantmg the x'ehet prayedior

2. Havmg regard to the facts qtaied in the appllcatlon and the submissions

made at the Bar, T am of the consider ed view that this case may be ms?osed ou at b

l




this stage even without issuing formal notice on the respondents by giving
dinectibn to the respondents to consider the representation made by the applicant
and decide upon it by a reasoned and- speaking order.

3. Accordingly, the OA filed by the applicant chall be treated as a
representation filed by the applicant before tha; respondents and the respondents
chall consider it and decide upon it by passing a ressoned and speaking order
within a period of two m onths from the date on which the copy of the order and
the. copy of the OA, which is treated as a representation, is served on the
respondents.

3. Counsel for applicant undertakes to serve a Copy of the order of this
Tribunal and copy of the OA on the respondents witﬁin 15 days. ‘With the above

direction, OA stands disposed off. Dasti

o faen

/ (M.A KHAN)
Vice Chairman (J)
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